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CONTACT DETAILS 

…. Applicant 

1 Vaibhav Narayan Mote 
R/o At- Kolvihire, Near Ghatewadi, 
Tal- Purandhar, Dist-Pune - 412303 
Thro’ : 

Email ID : vaibhavmote2002@gmail.com 

Phone : 7499651830 

2 Narayan Baban Mote 
R/o At- Kolvihire, Near Ghatewadi, 
Tal- Purandhar, Dist-Pune - 412303 
Thro’ : 

Email ID : vaibhavmote2002@gmail.com 

Phone :  

V E R S U S

…. Respondents 

1 Kirloskar Ferrous Industries Ltd 
(As successor in interest and by absorption of M/s. 
ISMT Ltd), Jejuri-Morgaon Road, Kolvihire,  
Pune- 412303  
Thro’ : Self 

Email ID : 

Phone : 

2 Mr. Nishant Ektare  
One Avante, Level 5, Karve Road, 
Kotharud, Pune- 411038 
Thro’ : Executive Director 

Email ID : nishikant.ektare@kirloskar.com 

Phone :  
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3 Mr. Ravindranath Gumasate 
One Avante, Level 5, Karve Road, 
Kotharud, Pune- 411038 
Thro’ : Managing Director 

Email ID : ravindranath.gumaste@kiloskar.com 

Phone :  
 

4 Maharashtra Pollution Control Board, 
Jog center, 3rd floor, Mumbai Pune Road, 
Wakdewadi, Pune - 411003 

Thro’ : Regional Officer 

Email ID : ropune@mpcb.gov.in 

Phone : 020-25811627 
 

5 Mr. Babasaheb Kukade (Regional Officer) 
Jog center, 3rd floor, Mumbai Pune Road, 
Wakdewadi, Pune - 411003 
Thro’ : Regional Officer 

Email ID : ropune@mpcb.gov.in 

ropunempcb@gmail.com 

Phone : 020-25811627 
 

6 Mr. Kartikeya Langote (Sub Regional Officer) 
Jog center, 3rd floor, Mumbai Pune Road, 
Wakdewadi, Pune - 411003 
Thro’ : Sub Regional Officer 

Email ID : sropunempcb@gmail.com 
sropune1@mpcb.gov.in 

Phone : 020-25811627 
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DIARY OF EVENTS 

Sr Date 
yyyy/mm/dd 

Particulars 

1 

2 

3 

4 

2021/11/27 FIR against Narayan Mote

2025/04/18 Consent to Establish

2025/05/28 Consent to Operate

2025/11/25 Police Complaint API Jejuri
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ABBREVIATIONS 

 

Short form Full Form 

CMD Cubic Meter per Day 

CTE Consent to Establish 

CTO Consent to Operate 

MoEFCC Ministry of Environment, Forest and 

Climate Change 

MPCB Maharashtra Pollution Control Board 

MT/M Metric Tons per Month  

NABET National Accreditation Board for 
Education and Training  

NCLT National Company Law Tribunal  

NGT National Green Tribunal 

OA Original Application 

TDS Total Dissolved Solid 
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PROJECT SUMMARY 

1. I, Zakir Aamir Shaikh, am working as Senior Vice 

President with M/s Kirloskar Ferrous Industries Ltd. 

Jejuri- Morgaon Road, Kolvihire, Pune – 412303 

(Respondent No.1 and (hereafter referred to as 

“Respondent / Respondent industry”) am filing this 

affidavit against the Application filed by Applicants in 

the OA 143/2025, Vaibhav Narayan Mote & Anr. 

(hereafter referred to as “the Applicant”) Vs. 

Kirloskar Ferrous Industries Ltd. & Ors. 

2. I am filing this affidavit in reply with a limited 

purpose to oppose this OA, as a seriously important 

relevant fact has been suppressed by the applicant. The 

applicant is the vested interest party and is challenging 

the industry's operation, as he has pecuniary malafide 

interests in this matter. 

Industrial information and details: 

3. The Respondent Industry, namely Kirloskar 

Ferrous Industries Ltd, is situated at Village Kolvihire, 

Jejuri–Morgaon Road, Taluka Purandar, District Pune 

412303. The said industry is engaged in the 

manufacture of Carbon and Alloy Steel. As per the 

Consent to Operate granted by the MPCB, the 

permitted manufacturing capacity of the Respondent 

Industry is 15,000 MT/M. 
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4. The Applicant is residing at Gat Nos. 287–288, 

situated on the western side of the Respondent 

Industry, at a distance of approximately 40 feet from 

the boundary wall thereof. The Applicant has been 

residing at the said premises for the past 30 years, 

including during the period when the previous owner of 

the industry, namely ISMT Ltd., was in operation. 

5. The Respondent Industry was formerly known as 

ISMT Ltd. Owing to financial constraints, ISMT Ltd. had 

ceased its manufacturing operations, and 

subsequently, the said undertaking was transferred to 

the Kirloskar Ferrous Industries Ltd. (KFIL) pursuant to 

an Order passed by the Hon’ble National Company Law 

Tribunal (NCLT) dated 24/7/2024. Accordingly, KFIL 

took possession of the said premises, and the industry 

thereafter commenced operations under the name of 

Kirloskar Ferrous Industries Ltd. 

6. Upon taking possession of the premises, the 

Respondent Industry duly complied with all statutory 

and regulatory requirements. Obtained the requisite 

permissions from the competent authorities, including 

Consent to Establish and Consent to Operate. The 

Respondent Industry is presently holding a valid 

Consent to Operate, which remains in force up to 

28/02/2027. The Respondent industry further states 

and submits that there is no generation of industrial 
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trade effluent from its operations. However, domestic 

sewage to the extent of 44 CMD is generated, which is 

duly treated in a Sewage Treatment Plant having a 

treatment capacity of 50 CMD. 

Facts of the case 

7. In compliance with the conditions stipulated in the 

Consent to Operate, the Respondent Industry has duly 

adhered to the prescribed norms and standards relating 

to water pollution and air pollution. The said 

compliance has been duly verified and certified by the 

MPCB vide its inspection/visit report dated 28/08/2025. 

The aforesaid report has already been annexed by the 

Applicant at Page No. 71 of the Original Application 

Memo. 

8. The Respondent Industry further submits that, in 

good faith and on humanitarian grounds, it extended 

employment to the brother of the Applicant without any 

pre-condition or expectation. Notwithstanding the 

same, the Applicant has continued to lodge repeated 

false and baseless complaints against the Respondent 

Industry, evidently with the intention of coercing the 

Industry from taking any adverse action against his 

brother. Such conduct clearly reflects the mala fide 

approach adopted by the Applicant. 

9. The Respondent Industry has already lodged a 
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police complaint against the Applicant on 12/11/2025 

[AX. R1: Police Complaint dated 12/11/2025 

Colly  ]in respect of harassment and disruption. The 

Applicant has been persistently approaching and 

contacting senior officers of the Respondent Industry 

with unlawful monetary demands and has been 

exerting undue pressure upon them by filing false and 

frivolous complaints. 

10. The present Original Application is yet another 

attempt on the part of the Applicant to harass and 

pressurise the Respondent Industry in furtherance of 

his unlawful demands, and to misuse the process of the 

Hon’ble National Green Tribunal as a means of coercion 

and extortion. 

11. It is most respectfully submitted that; 

A. Suppression of Material Facts: The Applicant 

has approached this Hon’ble Tribunal with 

unclean hands, having deliberately suppressed 

the true medical etiology of the patient’s 

condition. 

B. Pre-existing Comorbidities: Medical records 

from Giriraj Hospital, relied upon by the Applicant, 

confirm the patient is a known case of Chronic 

Kidney Disease (CKD) with Diabetes Mellitus 

(DM) and Hypertension, currently undergoing 
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Hemodialysis (HD). (Ref: Applicant's 

submission, Page No.65)  

C. Absence of Causal Nexus: The prescribed 

medications, including Insulin (Actrapid), 

Amlodipine, and Tamsulosin, are standard 

protocols for metabolic renal damage and 

obstructive uropathy. There is a conspicuous 

absence of chelation therapy or treatment for 

toxic/industrial poisoning. 

D. No Environmental Link: The treating physicians 

clearly attributed the renal failure to long-standing 

systemic diseases and not to any industrial 

activity. The Applicant’s attempt to create an 

artificial nexus between a chronic ailment and 

the Respondent's operations is legally untenable. 

E. Disentitlement to Relief: Such suggestio falsi 

and suppression of material medical history 

disentitle the Applicant from seeking any equitable 

or compensatory relief. 

12. Respondent most respectfully submits that the not 

a single MPCB Report confirmed any type of violation 

or adverse finding against the Respondent industry or 

recorded any adverse findings regarding groundwater 

contamination. Under established environmental 

jurisprudence, the absence of any violation or coercive 
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action by the statutory authority carries significant 

evidentiary value, implying full regulatory 

compliance. The Applicant’s speculative and 

scientifically unsupported claims cannot override the 

expert determination of the MPCB; thus, the theory of 

continuing environmental damage remains legally and 

factually untenable. [Ax.R2: MPCB JVS Reports ] 

13. Respondent says and submits that the Applicant is 

guilty of taking mutually destructive stands, 

thereby taking a contradictory stand against his own 

submission. By his own admission, a Health 

Department survey found no residents suffering from 

pollution-related ailments. This admission negates the 

theory of pervasive contamination; had the water been 

toxic, it would have resulted in a cluster of cases rather 

than an isolated incident. This inconsistency proves 

that the Applicant is attempting to retrospectively link 

a chronic personal illness to the Respondent's activity. 

Such suppression of the true clinical reality of the 

locality disentitles the Applicant from any relief before 

this Hon’ble Tribunal. 

14. The Applicant’s case rests on a set of mutually 

inconsistent water analysis reports from the MPCB, 

KVK, and Kiaan Labs, which vary significantly in their 

parameters and conclusions. While the statutory MPCB 

report records no adverse findings, the private reports 

from KVK and Kiaan Labs carry explicit disclaimers 
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against legal use and lack a verified chain of 

custody. In the absence of scientific uniformity and a 

clear source-to-receptor linkage, these 

contradictory reports fail to meet the standard of strict 

proof required in environmental litigation and cannot 

form the basis for fastening any liability upon the 

Respondent. (Ref: Applicant's submission, Page No.47 

and 49) 

15. The Original Application is a speculative 

exercise that fails to meet the threshold of scientific 

causation required by this Hon’ble Tribunal. The 

Applicant has failed to establish a hydrogeological 

pathway, identify a specific industrial tracer, or 

provide a nephrological opinion linking the ailment 

to any environmental toxin. Instead, the Applicant has 

attempted a retrospective attribution of a chronic, 

pre-existing disease to the Respondent's operations. In 

the absence of a verified causal nexus, liability cannot 

be fastened based on mere correlation or suspicion. 

Consequently, the Application lacks a cause of action 

and is liable to be rejected in limine. 

16. The Applicant’s use of terms like 'dumping' and 

'hazardous waste' is a sensationalist 

mischaracterization of a recognized non-hazardous 

industrial by-product. The slag is handled strictly 

under the Consent to Operate issued by the MPCB. In 

the absence of a Toxicity Characteristic Leaching 
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Procedure (TCLP) report or soil contamination 

analysis or a hydrogeological migration study, the 

allegation of groundwater contamination remains 

scientifically unsupported. Lawful storage of by-

products within factory premises does not constitute 

'dumping,' and such exaggerated claims cannot form 

the basis of a liability action under environmental 

jurisprudence. [Ax.R3: Slag Reports ]  

17. Respondent most respectfully submits that the 

water analysis reports produced by the Applicant are 

scientifically inconclusive due to stark variations 

between samples taken from the same premises. Such 

divergence points toward natural geogenic 

distribution and aquifer heterogeneity rather than a 

singular industrial source. Furthermore, the reports 

lack a verified chain-of-custody and forensic 

preservation protocols. Since the statutory MPCB 

report confirms the absence of toxic markers or heavy 

metals, the mere exceedance of mineral parameters, 

without chemical fingerprinting or source 

attribution, cannot sustain a claim for environmental 

liability. The Applicant's reliance on fragmented data 

fails the test of strict proof required before this 

Hon’ble Tribunal. 

18. The Applicant’s claim of agricultural loss is purely 

speculative, as it is unsupported by any Agronomic 

Assessment or certified Crop Yield Evaluation. The 
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failure to establish a Source-Pathway-Receptor 

model or provide Chemical Fingerprinting of 

industrial toxins is fatal to the case. Stark variations in 

the Applicant's own water samples point toward 

natural geogenic distribution rather than industrial 

discharge. In the absence of quantifiable damage and 

a scientifically established causal nexus, the claim for 

environmental compensation is legally untenable and 

should be rejected at the threshold. 

19. The Applicant has selectively interpreted the 

MPCB Reports dated 16/09/2025 to mislead this 

Hon’ble Tribunal. A comparative study of the wells 

(Mote, Popat Ghate, and Gorakh Ghate) reveals widely 

divergent chemical values, specifically a nearly 250% 

increase in Sulphates between a dug well and a bore 

well on the same premises. Such variance is a hallmark 

of natural geogenic mineralisation and aquifer 

heterogeneity, not a singular industrial plume. In the 

absence of toxic markers or a definitive finding by the 

MPCB, the Applicant’s theory of industrial leaching 

remains scientifically unsupported and legally 

untenable. 

20. It is respectfully submitted that the allegations in 

the present Original Application primarily pertain to the 

period during which the industrial unit was owned and 

operated by ISMT Ltd. During the said period, the 

Respondent Company was neither the owner nor the 
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operator of the unit. The Respondent subsequently 

acquired the unit pursuant to the resolution process 

approved by the Hon’ble NCLT and assumed control 

only thereafter. It is a settled principle of law that 

liability, if any, must attach to the entity responsible 

for operations at the relevant time. In the absence of 

any material demonstrating that the alleged acts 

occurred during the period when the Respondent was 

in control, the Respondent cannot be held liable for the 

acts or omissions of the previous management of ISMT 

Ltd. 

21. REPLY TO THE ALLEGATIONS/ GROUNDS BY 

APPLICANT IN OA: 

Respondent industry summarised the allegations and 

answered them as follows; 

1. Dumping of immense "mountains" of slag 

(approx. 1km x 80m x 600m) containing 

silicates, oxides, and limestone. 

Reply Respondent industry says and submits 

that there is no hazardous waste 

generated in the industry other than 

category 5.1 for Used or spent oil. The 

mentioned slag is completely NON-

HAZARDOUS in nature and approved by 

the MPCB for landfilling. (Ref: Page No. 2 

and Table No. 6 of Consent to Operate). 

Said land filling is granted by the MPCB 
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itself. It is further submitted that certain 

old slag is presently lying within the 

premises of the Respondent Industry. The 

Respondent Industry has already issued 

necessary directions and instructions to 

the concerned vendor for the immediate 

lifting and removal of the said slag from 

the premises. 

  

2. Fine red dust particles and industrial 

waste are settling on crops, grass, and 

trees, affecting their color and growth 

Reply DENIED. It is submitted that the Applicant 

appears to be referring to certain old 

complaints and issues pertaining to a 

period when the present Respondent 

Industry, namely Kirloskar Ferrous 

Industries Ltd., was neither in occupation 

nor in possession of the said premises, and 

had no operational control over the 

activities conducted therein.  

It is respectfully submitted that no such 

observation, as alleged by the Applicant, 

has been recorded either by the 

Respondent Industry or by the MPCB. The 

Applicant has failed to place on record any 

cogent evidence in support of the said 

allegations. It is further submitted that, 

as on date, no instance of such pollution 

has been noticed or reported either by the 

MPCB or by the Respondent Industry 

itself. 
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The Respondent Industry submits that it 

has undertaken all possible and reasonable 

measures to minimise air pollution, 

including the installation of primary and 

secondary fume extraction systems 

equipped with bag filters. (Ref: MPCB visit 

report dated 28/08/2025) Furthermore, 

reports issued by third-party agencies 

accredited by the Ministry of Environment, 

Forest and Climate Change (MoEFCC) and 

the National Accreditation Board for 

Education and Training (NABET) 

categorically demonstrate that no dust 

emission or air pollution of the nature 

alleged is occurring in or around the 

premises of the Respondent Industry. 

[Ax.R4: Environmental Monitoring 

Reports Colly  ] 

  

3. Soil turning white after watering, 

indicating contamination with chemical or 

metallic residues.  

Reply DENIED. The Respondent has already 

dealt with and duly answered the said 

allegation under Point No. 2. 

  

4. High-temperature slag creating steam 

that travels to surrounding areas; slag 

frequently catching fire and creating air 

pollution. 
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Reply DENIED. It is respectfully submitted that 

no such incident, as alleged, has ever been 

observed or brought to the notice of the 

Respondent Industry nor any such 

complaint ever been reported to any 

government department by the Applicant 

or the nearby residents. The slag, upon 

being discharged from the furnace, is 

allowed to cool in accordance with standard 

operating procedures and is thereafter 

transported to the designated and 

demarcated dumping area within the 

premises. 

The allegations made by the Applicant in 

this regard are baseless and misleading, 

and appear to have been advanced with 

the intent to mislead the Hon’ble Tribunal. 

  

5. Water from well and borewell showing 

visible changes, unusual taste, and 

causing skin irritation/whitening 

Reply DENIED. It is respectfully submitted that 

the Respondent Industry has not received 

any complaints from the surrounding 

residents in relation to the allegations 

made by the Applicant. The Respondent 

Industry has also not observed or recorded 

any such occurrence within its premises. 

Further, neither the MPCB nor any 

Government health authority has made or 

confirmed any finding supporting the 

averments of the Applicant. The Applicant 

has failed to produce any documentary or 
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scientific evidence in substantiation of the 

said allegations. 

The Respondent Industry further states 

and submits that there exists no source of 

percolation emanating from its premises. 

The actual cause, if any, requires proper 

investigation and scientific assessment 

before any liability can be attributed  

  

6. MPCB survey (2013) found Chlorides, 

Calcium, and Magnesium at 7-8 times 

permissible limits; unstable pH and TDS 

of 3000-3500.  

Reply It is respectfully submitted that the 

Respondent industry is not aware of this 

averment of the Applicant. Respondent 

industry has started its operation in year 

2024. But parameters such as Total 

Dissolved Solids (TDS), Calcium, 

Chlorides, and Magnesium cannot ipso 

facto be attributed to or considered as 

direct outcomes of the industrial activities 

of any Industry.  

The concentration of such constituents 

may vary due to natural factors, including 

changes in geological conditions, 

hydrogeological characteristics, and the 

nature and composition of the underlying 

rock strata of the area in question. 

Therefore, in the absence of any scientific 

correlation or conclusive evidence, no 

presumption can be drawn linking the said 
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parameters to the operations of the 

Respondent Industry. It is respectfully 

submitted that, in view of the allegations 

made by the Applicant, the Respondent 

Industry undertook a detailed 

groundwater quality assessment and 

analysed the trend and pattern of the 

relevant parameters. Upon such scientific 

study and evaluation, it was observed 

that the parameters referred to 

hereinabove do not indicate any adverse 

variation attributable to percolation, 

infiltration, or contamination arising from 

the industrial activities of the Respondent 

Industry. 

The said groundwater quality reports and 

analytical findings are annexed hereto 

along with the present submissions for the 

kind perusal and better appreciation of the 

facts by the Hon’ble Tribunal. [Ax.R5: 

Groundwater analysis reports Colly  ] 

  

7. MPCB survey (2019) found even higher 

TDS levels of 7522. 

Reply The Respondent has already dealt with 
and duly answered the said allegation 
under Point No. 6 hereinabove 

  

8. High mineral content so severe that it 
jams RO purifiers within 10-12 days. 

Reply Use of the RO purifier or concentration of 
the minerals are can not support the 
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allegations made by Applicant. As 

mentioned under point no. 6, the 
concentration of the minerals depends on 
geological conditions, hydrogeological 
characteristics, and the nature and 
composition of the underlying rock strata 
of the area in question. 

  

9. Allegation that industry dumps 200 tons of 
waste daily, far exceeding the permitted 
monthly average of 22 tons 

Reply DENIED. It is respectfully submitted that 
Respondent industry has already received 
the MPCB consent for disposal of the 1500 
MT/M and is utilising the said quantity 
only. 

  

10. Hazardous slag leaching into the 
underground water table that feeds the 
applicant's drinking water sources. 

Reply DENIED. The Respondent Industry most 
respectfully submits that the Applicant is 
attempting to mislead the Hon’ble 
Tribunal by repeatedly alleging that the 
slag generated by the Respondent is 

hazardous in nature and responsible for 
groundwater pollution. The said allegation 
is wholly incorrect and devoid of any 
factual or scientific basis. 

It is submitted that the slag in question is 
classified as non-hazardous waste. The 
MPCB, in the valid Consent to Operate 
granted to the Respondent Industry, has 
specifically categorized the said slag as 

non-hazardous waste and has prescribed 
landfilling as an approved method of 
disposal, without requiring any prior 
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treatment. In view thereof, the allegations 

sought to be made by the Applicant are 
misconceived and untenable in law and on 
the facts. 

 

  

11. Fugitive emissions escaping from the roof-
top due to incomplete secondary fume 
extraction systems at LRF sections. 

Reply  DENIED. It is respectfully submitted that 
the Respondent industry has completed 
the secondary fume extraction system, 
and it has been operational for a long 
time. There is no direct emission in the air 
by the industry.  

  

13 Presence of illegally constructed 
mountains of hazardous slag requiring 
immediate removal and safe disposal 

Reply The Respondent has already dealt with 
and duly answered the said allegation 
under Point No. 10 hereinabove, and the 

same is not reiterated herein for the sake 
of brevity. 

22. Hence, all allegations made by the Applicant are 

without applying his mind, not providing all the 

relevant facts, and therefore denied by the Respondent 

industry. 

23. Comment on Limitation: This application is 
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time-barred and non-admissible as per Section 15 (3) 

of the NGT Act 2010. 

“(3) No application for grant of any 

compensation or relief or restitution of property 

or environment under this section shall be 

entertained by the Tribunal unless it is made 

within a period of five years from the date on 

which the cause for such compensation or relief 

first arose:” 

24.  It is respectfully submitted that the Applicant 

himself has admitted that the alleged first cause of 

action arose as far back as in the year 2013, pursuant 

to the filing of the first formal complaint. In this 

context, the principle relating to a continuing cause of 

action would not be attracted to the present case, 

particularly in view of the fact that the present 

Respondent Industry was not the occupier or operator 

of the said premises in the year 2013. 

25. Further, even upon consideration of the 

subsequent events, no instance of pollution has been 

noticed, identified, or verified by the MPCB pursuant to 

the complaints made by the Applicant. On the contrary, 

the Respondent Industry has been granted renewal of 

its Consent to Operate by the MPCB, which remains 

valid up to 28/02/2027, thereby evidencing due 

compliance with the applicable environmental norms 
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BEFORE THE HONOURABLE

NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

Original Application No. 143 I 2025 (WZ)

VAKALATNAMA
BETWEEN

Vaibhav Narayan Mote & Anr. Applicant

VERSUS

Kirloskar Ferrous Industries Ltd. .........
and Ors.

Respondent/s

We/I hereby appoint the followlng Advocate/s to represent us/me
and sign wherever required on our/my behalf.

Sachin Subhash Gore, {Ffi gqrq ft
B.Sc. (Chemistry), M.Sc. (Environment), LL.M (Crime),

MBA (Corporate Law), Diploma in Taxation, Diploma in Labour Law,
Diploma in Environmental Management & ISO 14000-14001,

Address: Fl. No 601, Rohit Park II, S.No. lglgA, Morya Colony,
Tapkir Chowk, Kalewadi, Pimpri, pune 4LLOL7.

E-mail : ssgore20O5@gmail.com, Ph. No, : OZO-Z76LZ3S7,73SOZL2B77

Along with Adv. Raghunath Mahabal and associated Advocates
Accepted subject to payment of fees.

No -*\erh'on Adv ffi"p"'is"*"nt
BS.C.,DCL,DLL & LWLL.B.z"lo,\rorn **'ffJi3'lt;rPo3g,i*,

uilit o oqquq

Adv. Sachin Subhash Gore

Date: 17 /06/2026
Place : Pu ne

x
No. 1

ffi
Industries Ltd.
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL LABORATORY, PUNE

Phone no. : 020-25811698
Visit us at : http://mpcb.gov.in
mail : sopunelab@mpcb.gov.in

Regional Laboratory, Pune, Maharashtra 
Pollution Control Board, Jog Center, 3rd 
Floor,Mumbai Pune Road, 
Wakdewadi,Pune- 411 003

Test Report No.:  MPCB/RL-Pune/JVS/25-26/04/89-B Date: 11/04/2025 03:59 PM

Analysis Report-Water (JVS)

Field Sample ID : BR-0090581

Name & Address of the Industry

ISMT Ltd

O63 Steel and steel products using various furnaces like blast furnace /open hearth
furnace/induction furnace/arc furnace/submerged arc furnace / basic oxygen furnace
/hot rolling reheated furnace

Sampling Location : STP (Outlet)

Lab code : MPCB/RL-Pune/JVS/24-25/2825

Sampling Method(s) :
Sample Details 
(Water/Air/HW) :

Water

Sampling drawn by (Officer 
name):

FO-Pune I (Sarjerao
Bhoi)

Sample Volume Received :

Sample submitted by (Name) :
FO-Pune I (Sarjerao
Bhoi) (SRO-Pune I)

Seal No. : 06

Date of Sample 
Collection.(dd/mm/yyyy) : 

04/03/2025 11:30 AM
Date of Sample receipt to 
Laboratory (dd/mm/yyyy) : 

06/03/2025 11:44 AM

Analysis start Date 
(dd/mm/yyyy). :

06/03/2025 01:18 PM
Analysis end Date 
(dd/mm/yyyy). :

04/04/2025 01:22 PM

Test Report

Sr.No Parameter Results Unit Method Adopted

1 pH 8.0
APHA 24th Edition 4500-H+ B (Electrometric

Method)

2 Total Dissolved Solids(TDS) 448.0 mg/l APHA 24th Edition 2540 C

3 Suspended Solids ( SS ) 13.0 mg/l
APHA 24th Edition 2540 D (Gravimetric

Method)

4 Biochemical Oxygen Demand (BOD) 8.6 mg/l IS 3025 (Part 44)

5 Chloride 68.58 mg/l
APHA 24th Edition 4500-Cl B (Argentometric

Method)

Page 1 of 2Page 1 of 2
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Sr.No Parameter Results Unit Method Adopted

6 Chemical Oxygen Demand (COD) 32.1 mg/l
APHA 24th Edition 5220 B (Open Reflux

Method)

7 Sulphate 33.52 mg/l
APHA 24th Edition 4500-SO4 E

(Turbidimetric Method)

8 Iron 0.38 mg/l
APHA 24th Edition 3111B (Direct Air-

Acetylene Flame Method)

9 Oil & Grease BDL mg/l
APHA 24th Edition 5520 B (Liquid-Liquid,

Partition-Gravimetric Method)

Abbreviations: - BDL=Below Detectable limit, N.D.=Not Detected, N.A.= Not Analyzed

Remarks: 
Remark for Amended Report:
Remark: - Note: This test report refers only to the sample submitted for the testing. 
Results Compiled by: R P Raut 
Results Approved by: R P Raut 
Results Reviewed by: Shantilal Nagare

# This is an Electronically generated report does not require signature

Note :
1. The results refer to the samples and parameters requested for analysis.
2. Abbreviations: - BDL=Below Detectable limit, N.D.=Not Detected, N.A.= Not Analyzed
3. The Contents of this Report shall not be reproduced in part or in full without written approval of laboratory.

Shantilal Nagare
Senior Scientific Officer, 
I/c Regional Laboratory, 
Pune, 

End of The Report

Copyright © 2020 LIMS. All rights reserved.
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NABL Accreditation:- ISO/IEC 17025:2017, TC-16152
Issue Date: 10-01-2023
Validity: 09-01-2025

Certification Standards:- ISO 45001: 2018, OHS-5241
Issue Date: 20/02/2024 
Validity: 25/02/2027

MoEF Recognition: 
Issue Date: 16-06-2023 
Validity: 25-02-2024 

Test Report No.:  MPCB/RL-Pune/JVS/25-26/12/341-A Date: 11/12/2025 05:46 PM

ULR No.: TC-1615225000002526F

Test Report-Water (JVS)

Field Sample ID BR-0105926 Type of Industry Red (LSI)

Name & Address of the
Industry

ISMT Ltd

Industry Consent
No./UAN No.

MPCB-CONSENT-
0000019770

Type of Sample Water

Sample collected by
(Officer Name)

FO-Pune I (Sarjerao Bhoi)
(SRO-Pune I)

Location of sample
collection

STP (Outlet)

Seal No.: 06
Method of sample
collection

Grab

Sample
Collection

Date 25/11/2025 Total No. of Containers 1

Time 06:30 PM
Nature/Description of
Sample

Treated Sewage

Lab ID 
MPCB/RL-Pune/JVS/25-
26/1954 

Sample condition Ok, as per QSP 08

Received by lab

Date 26/11/2025
Analysis Started
On

26/11/2025 06:10 PM

Time 05:14 PM
Analysis
Completed On

11/12/2025 05:27 PM

Sample recived by (Name &
Designation)

Shantilal Nagare (Senior
Scientific Officer)

Sr.No Parameter Results Unit Test Method

1 Suspended Solids (SS) @105 degree C 18.0 mg/l
APHA 24th Edition 2540-D, Pg. No.

146-147: 2023

2
Biochemical Oxygen Demand (BOD) 3 days

at 27 degree C
23.4 mg/l IS 3025 (Part 44):2023

MAHARASHTRA POLLUTION CONTROL BOARD 
Regional Laboratory, Pune.

Regional Laboratory, Pune, Maharashtra Pollution Control 
Board, Jog Center, 3rd Floor,Mumbai Pune Road, 

Wakdewadi,Pune- 411 003, Tel : 020-25811698
e-mail : sopunelab@mpcb.gov.in

website : http://mpcb.gov.in TC-16152

Page 1 of 2
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Sr.No Parameter Results Unit Test Method

3 Chemical Oxygen Demand (COD) 68.0 mg/l
APHA 24th Edition 5220B Page No.544,

545: 2023

Remarks: Nil

Approved & Reviewed By

Shantilal Nagare
Senior Scientific Officer, 
Regional Laboratory, Pune, 
(Authorized Signatory)

Note :
1. The results refer to the samples and parameters requested for analysis.
2. Abbreviations: - BDL=Below Detectable limit, N.D.=Not Detected, N.A.= Not Analyzed
3. The Contents of this Report shall not be reproduced in part or in full without written approval of laboratory.

*** End of the Report ***

MAHARASHTRA POLLUTION CONTROL BOARD 
Regional Laboratory, Pune.

Regional Laboratory, Pune, Maharashtra Pollution Control 
Board, Jog Center, 3rd Floor,Mumbai Pune Road, 

Wakdewadi,Pune- 411 003, Tel : 020-25811698
e-mail : sopunelab@mpcb.gov.in

website : http://mpcb.gov.in TC-16152

Page 2 of 2
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MAHARASHTRA POLLUTION CONTROL BOARD 
Regional Laboratory, Pune.

Regional Laboratory, Pune, Maharashtra Pollution Control 
Board, Jog Center, 3rd Floor,Mumbai Pune Road, 

Wakdewadi,Pune- 411 003, Tel : 020-25811698
e-mail : sopunelab@mpcb.gov.in

website : http://mpcb.gov.in TC-16152

NABL Accreditation:- ISO/IEC 17025:2017, TC-16152
Issue Date: 10-01-2023
Validity: 09-01-2025

Certification Standards:- ISO 45001: 2018, C.NO.944015/S-2
Issue Date: 26/02/2024 
Validity: 25/02/2027

MoEF Recognition: 
Issue Date: 16-06-2023 
Validity: 25-02-2024 

Test Report No.:  MPCB/RL-Pune/JVS/25-26/09/186-A Date: 12/09/2025 09:22 PM

ULR No.: TC-1615225000001289F

Test Report-Water (JVS)

Field Sample ID BR-0100678 Type of Industry Red (LSI)

Name & Address of the
Industry

ISMT Ltd

Industry Consent
No./UAN No.

MPCB-CONSENT-
0000019770

Type of Sample Water

Sample collected by
(Officer Name)

FO-Pune I (Jayant Doke)
(SRO-Pune I)

Location of sample
collection

STP (Outlet)

Seal No.: 251
Method of sample
collection

Grab

Sample
Collection

Date 28/08/2025 Total No. of Containers 1

Time 04:10 PM
Nature/Description of
Sample

Treated Sewage

Lab ID 
MPCB/RL-Pune/JVS/25-
26/1244 

Sample condition Ok, as per QSP 08

Received by lab

Date 02/09/2025
Analysis Started
On

03/09/2025 11:10 AM

Time 05:29 PM
Analysis
Completed On

12/09/2025 09:22 PM

Sample recived by (Name &
Designation)

R P Raut (JSO)

Sr.No Parameter Results Unit Test Method

1 Suspended Solids (SS) @105 degree C 10.0 mg/l
APHA 24th Edition 2540-D, Pg. No.

146-147: 2023

2
Biochemical Oxygen Demand (BOD) 3 days

at 27 degree C
12.5 mg/l IS 3025 (Part 44):2023

Page 1 of 2
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Sr.No Parameter Results Unit Test Method

3 Chemical Oxygen Demand (COD) 43.8 mg/l
APHA 24th Edition 5220B Page No.544,

545: 2023

Remarks: Nil

Approved & Reviewed By

R P Raut
JSO, 
Regional Laboratory, Pune, 
(Authorized Signatory)

Note :
1. The results refer to the samples and parameters requested for analysis.
2. Abbreviations: - BDL=Below Detectable limit, N.D.=Not Detected, N.A.= Not Analyzed
3. The Contents of this Report shall not be reproduced in part or in full without written approval of laboratory.

*** End of the Report ***
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MAHARASHTRA POLLUTION CONTROL BOARD

Phone : 020-25811698
Fax : 020-25811698
Email : sopunelab@mpcb.gov.in
Website : http://mpcb.gov.in

Regional Laboratory
Regional Laboratory, Pune, Maharashtra 
Pollution Control Board, Jog Center, 3rd 

Floor,Mumbai Pune Road, 
Wakdewadi,Pune- 411 003

Repot Outward No.: MPCB/RL-Pune/Hazardous Waste/25-26/12/1-B
Date: 12/12/2025 03:46 PM

Analysis Report-Waste (Hazardous Waste)

Client/Industry/location Name & Address

ISMT Ltd

O63 Steel and steel products using various furnaces like blast furnace /open hearth furnace/induction furnace/arc
furnace/submerged arc furnace / basic oxygen furnace /hot rolling reheated furnace

Sample Details

Field Sample ID : BR-0100679

Laboratory Sample Code : MPCB/RL-Pune/HW/25-26/11

Sample Details (Water/Air/HW) : Waste

Sampling Method(s) : Grab

Sample Volume Received : -

Sample Collected By : FO-Pune I (Jayant Doke) (SRO-Pune I)

Seal No. : 251

Type of Industry / Location details : Red

Sample Collected On : Aug 28 2025 05:05:00:000PM

Sr.No Parameter Result Unit Method of analysis

1 Cadmium (mg/Kg) 0.0000 mg/L
USEPA Test Method

1311(Pg. No.1-35) & APHA
24th Edition 3111B, Page

No. 205-206: 2023

2 Copper (mg/Kg) 0.15 mg/L
Appendix II of Section

66261 of Title 22 of CCR &
APHA24 th Edition 3111B,

Pg. No. 205-206: 2023

3 Lead (mg/Kg) 0.22 mg/L
USEPA Test Method

1311(Pg. No.1-35) & APHA
24th Edition 3111B, Pg. No.

205-206: 2023

4 Zinc (mg/Kg) 4.43 mg/L
Appendix II of Section

66261 of Title 22 of CCR &
APHA 24th Edition 3111B,

Pg. No. 205-206: 2023

5 pH@25 degree C 5.27 APHA 24th Edition 4500-
H+B, Pg. No. 473-478: 2023

6 Cobalt 0.00 mg/L APHA 24th Edition 3111B,
Pg. No. 205-206: 2023

7 Manganese 5.26 mg/L APHA 24th Edition 3111B,
Pg. No. 205-206: 2023

8 Iron 1.48 mg/L APHA24 thEdition 3111B,
Page No. 205-206: 2023

Page 1 of 2
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Remark:  Analysis of all metals by TCLP method (1311)

Report Type: final

Report generated on: 12/12/2025 03:44 PM

Complied & Approved by: Shantilal Nagare

Reviewed on Date: 12/12/2025 03:46 PM

Reviewed by: Shantilal Nagare

Shantilal Nagare
Senior Scientific Officer, 
Regional Laboratory, Pune, 
(Authorized Signatory)

* Electronic report does not require signature

Note :
1. The results refer to the samples and parameters requested for analysis.
2. Abbreviations: - BDL=Below Detectable limit, N.D.=Not Detected, N.A.= Not Analyzed
3. The Contents of this Report shall not be reproduced in part or in full without written approval of laboratory.

*** End of the Report ***

Copyright © 2020 LIMS. All rights reserved.Copyright © 2020 LIMS. All rights reserved.
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MAHARASHTRA POLLUTION CONTROL BOARD

Phone : 020-25811698
Fax : 020-25811698
Email : sopunelab@mpcb.gov.in
Website : http://mpcb.gov.in

Regional Laboratory
Regional Laboratory, Pune, Maharashtra 
Pollution Control Board, Jog Center, 3rd 

Floor,Mumbai Pune Road, 
Wakdewadi,Pune- 411 003

Repot Outward No.: MPCB/RL-Pune/Hazardous Waste/25-26/12/2-B
Date: 12/12/2025 03:49 PM

Analysis Report-Waste (Hazardous Waste)

Client/Industry/location Name & Address

ISMT Ltd

O63 Steel and steel products using various furnaces like blast furnace /open hearth furnace/induction furnace/arc
furnace/submerged arc furnace / basic oxygen furnace /hot rolling reheated furnace

Sample Details

Field Sample ID : BR-0100680

Laboratory Sample Code : MPCB/RL-Pune/HW/25-26/12

Sample Details (Water/Air/HW) : Waste

Sampling Method(s) : Grab

Sample Volume Received : -

Sample Collected By : FO-Pune I (Jayant Doke) (SRO-Pune I)

Seal No. : 251

Type of Industry / Location details : Red

Sample Collected On : Aug 28 2025 05:05:00:000PM

Sr.No Parameter Result Unit Method of analysis

1 Cadmium (mg/Kg) 0.0000 mg/L
USEPA Test Method

1311(Pg. No.1-35) & APHA
24th Edition 3111B, Page

No. 205-206: 2023

2 Copper (mg/Kg) 0.00 mg/L
Appendix II of Section

66261 of Title 22 of CCR &
APHA24 th Edition 3111B,

Pg. No. 205-206: 2023

3 Lead (mg/Kg) 0.59 mg/L
USEPA Test Method

1311(Pg. No.1-35) & APHA
24th Edition 3111B, Pg. No.

205-206: 2023

4 Zinc (mg/Kg) 2.15 mg/L
Appendix II of Section

66261 of Title 22 of CCR &
APHA 24th Edition 3111B,

Pg. No. 205-206: 2023

5 pH@25 degree C 9.25 APHA 24th Edition 4500-
H+B, Pg. No. 473-478: 2023

6 Cobalt 0.00 mg/L APHA 24th Edition 3111B,
Pg. No. 205-206: 2023

7 Manganese 55.36 mg/L APHA 24th Edition 3111B,
Pg. No. 205-206: 2023

8 Iron 24.14 mg/L APHA24 thEdition 3111B,
Page No. 205-206: 2023

Page 1 of 2
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Remark:  Analysis of all metals by USEPA test method 1311 (TCLP)

Report Type: final

Report generated on: 12/12/2025 03:47 PM

Complied & Approved by: Shantilal Nagare

Reviewed on Date: 12/12/2025 03:49 PM

Reviewed by: Shantilal Nagare

Shantilal Nagare
Senior Scientific Officer, 
Regional Laboratory, Pune, 
(Authorized Signatory)

* Electronic report does not require signature

Note :
1. The results refer to the samples and parameters requested for analysis.
2. Abbreviations: - BDL=Below Detectable limit, N.D.=Not Detected, N.A.= Not Analyzed
3. The Contents of this Report shall not be reproduced in part or in full without written approval of laboratory.

*** End of the Report ***

Copyright © 2020 LIMS. All rights reserved.Copyright © 2020 LIMS. All rights reserved.
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Sr. Name Add/Location
Approximate Dist 

from Slag 
Storage

pH at 25°C EC at 
25°C

Total 
Dissolved 
Solids TDS

Total 
Hardness 

(as CaCO3)

Fluorid
e

Chlorid
e (as Ci-

)

Magnesiu
m (as 
Mg)

Sulphat
e (as 
504)

Cadmiu
m (as 
Cd)

Lead 
(as 
Pb)

Mercur
y (as 
Hg)

Total 
Arsenic (as 

As)

1 Common Well Ghate Wadi -Kolvihire 588 Mtrs 7.51 140 1391 951 0.91 526.4 134.8 182.6 <0.0005 <0.005 <0.0005 <0.005
2 Gorakh Balaso Ghate Ghate Wadi -Kolvihire 168 Mtrs 8.20 1910 1241 674 0.79 478.6 91.5 171.7 <0.0005 <0.005 <0.0005 <0.005
3 Popat Jaywant Ghate Ghate Wadi -Kolvihire 195 Mtrs 7.50 1720 1118 852 0.62 411.6 125.1 179.7 <0.0005 <0.005 <0.0005 <0.005
4 Pandurang Ramchandra Ghate Ghate Wadi -Kolvihire 374 Mtrs 8.23 1850 1202 654 0.71 516.9 91.5 174.6 <0.0005 <0.005 <0.0005 <0.005
5 Namdeo Gopal Ghate Ghate Wadi -Kolvihire 348 Mtrs 7.55 1710 1111 832 0.77 406.8 101.1 176.4 <0.0005 <0.005 <0.0005 <0.005
6 Narayan Mote Ghate Wadi -Kolvihire 248 Mtrs 7.58 1580 1027 812 0.88 469 101.1 183 <0.0005 <0.005 <0.0005 <0.005
7 Mahendra Balasao Nanekar Kolvihire -Gat No 64 1275 Mtrs 8.06 1960 1274 892 1.17 497.7 110.7 161.2 <0.0005 <0.005 <0.0005 <0.005
8 Bhimrao Ramesh Khomane Khomane Vasti -Jejuri 1629 Mtrs 8.37 1600 1040 594 0.49 344.6 77 149.8 <0.0005 <0.005 <0.0005 <0.005
9 Nandu Khomane Khomane Vasti -Jejuri 1599 Mtrs 8.29 1820 1183 832 0.61 516.9 101.1 173.2 <0.0005 <0.005 <0.0005 <0.005
10 Common Well -Pansare Mauli Nagar-Jejuri 1548 Mtrs 7.55 3140 2041 892 0.7 564.7 110.7 551.3 <0.0005 <0.005 <0.0005 <0.005
11 Uday Kolte Gat No 146 Kolvhire 870 Mtrs 7.80 2330 1514 1328 0.75 631.7 158.8 357.5 <0.0005 <0.005 <0.0005 <0.005

Summary Sheet of the Parameters 
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ISMT Ltd (Steel Plant)/CE/UAN No.MPCB-CONSENT-0000207141/Indus-Id.27819 (18-04-2025 11:33:44 am)
/QMS.PO6_F01/00 Page 1 of 9

MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in
Email: cac-cell@mpcb.gov.in

Kalpataru Point, 2nd, 3rd
and 4th floor, Opp. Cine
Planet Cinema, Near Sion
Circle, Sion (E),
Mumbai-400022

RED/L.S.I (O63)
No:- Format1.0/CAC/UAN
No.0000207141/CE/2504002098

Date: 18/04/2025

To,
ISMT Ltd (Steel Plant)
Village Kolvihre,Jejuri - Morgaon Road
Tal - Purandar, Dist. - Pune. Your Service is Our Duty

Sub: Consent to Establish for Expansion.

Ref: 1. Earlier Consent to Operate granted by Board Vide UAN No.
Format1.0/CAC/UAN No. 0000088379/CR- 2009000218 dtd. 04/09/2020.

2. Your application for grant of Consent to Establish for Expansion vide UAN
No. MPCB-CONSENT-0000207141

3. Minutes of 17th Consent Appraisal Committee (CAC) Meeting held on dtd.
13/03/2025.

Your application No.MPCB-CONSENT-0000207141 Dated 22.04.2024
For: Grant of Consent to Establish under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 and Rule 18(7) of the Hazardous & Other Wastes
(Management & Transboundary Movement) Rules 2016 is considered and the consent is
hereby granted subject  to  the  following terms and conditions  and as  detailed  in  the
schedule I, II, III & IV annexed to this order:

1. The consent to establish is granted for a period up to commissioning of the
unit or up to 5 year whichever is earlier.

2. The capital investment of the project is Rs.101 Crs. (As per undertaking
submitted by pp Existing CI is-Rs. 269.46 Crs + Expansion in C.I. – Rs. 101.00
Crs)

3. Consent is valid for the manufacture of:
Sr
No Product Maximum

Quantity UOM

Products
1 Carbon & Alloy Steel 25000 MT/M

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Sr No Description Permitted (in CMD) Standards to Disposal Path

1. Trade effluent 0.0 As per Schedule-I Not Applicable

T.C

Ax. R6180198



ISMT Ltd (Steel Plant)/CE/UAN No.MPCB-CONSENT-0000207141/Indus-Id.27819 (18-04-2025 11:33:44 am)
/QMS.PO6_F01/00 Page 2 of 9

Sr No Description Permitted Standards to Disposal
2. Domestic effluent 0.0 As per Schedule-I Not Applicable

5. Conditions under Air (P& CP) Act, 1981 for air emissions:
Sr
No.

Stack
No.

Description of stack
/ source

Number of
Stack

Standards to be
achieved

1 0 0 0 As per Schedule -II
6. Non-Hazardous Wastes:

Sr
No Type of Waste Quantity UoM Treatment Disposal

1 Electric Cables 110 Kg/M Sale Sale to authorized
party

2 Mill Scale 245 MT/M Sale Sale to authorized
party

3 Plastic Cans 0.48 MT/M Sale Sale to authorized
party

4 Wooden Scrap 4.04 MT/M Sale Sale to authorized
party

5 Plastic Bags +
Garbage 3.17 MT/M Sale Sale to authorized

party

6 Slag (Generation) 4395 MT/M Land Filling Own
Premises/Recycle

Land Filling Own
Premises / Sale to
Authorized Recycler.

7 Iron Dust 100 MT/M Sale Sale to authorized
party

7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:
Sr No Category No./ Type Quantity UoM Treatment Disposal

1 5.1 Used or spent oil 2.0 MT/M Recycle Sale to authorised
party

  
8. The Board reserves the right to review, amend, suspend, revoke this consent and the

same shall be binding on the industry.
9. This consent should not be construed as exemption from obtaining necessary NOC/

permission from any other Government authorities.
10. The industry shall obtain necessary permission from the Directorate of Industrial Safety

and Health (DISH).
11. Industry shall submit detail action plan within 15 days to Board for upgradation of

secondary fume extraction system.
12. Industry shall submit detail action plan within 15 days to Board regarding how disposal

of huge quantity of stored slag in industry premises shall be carried out.
13. The applicant shall obtain Environmental Clearance as per Ministry Of Environment,

Forest & Climate Change Notification dtd. 7th June, 2024.
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ISMT Ltd (Steel Plant)/CE/UAN No.MPCB-CONSENT-0000207141/Indus-Id.27819 (18-04-2025 11:33:44 am)
/QMS.PO6_F01/00 Page 3 of 9

14. Industry  shall  obtain  Environmental  Clarence  before  commissioning  of  unit  for
expansion activity

15. This  consent  is  issued  pursuant  to  the  decision  of  the  17th  Consent  Appraisal
Committee Meeting held on 13.03.2025.

16. The applicant  shall  obtain Consent to Operate from Maharashtra Pollution Control
Board before actual commencement of the Unit/Activity.

This  consent  is  issued  on  the  basis  of  information/documents  submitted  by  the
Applicant/Project Proponent, if it has been observed that the information submitted by the
Applicant/Project Proponent is false, misleading or fraudulent, the Board reserves its right
to revoke the consent & further legal action will be initiated against the Applicant/Project
Proponent.

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 202000.00 TXN2406005554 29/06/2024 Online Payment
 Copy to:

 
1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune I
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai
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ISMT Ltd (Steel Plant)/CE/UAN No.MPCB-CONSENT-0000207141/Indus-Id.27819 (18-04-2025 11:33:44 am)
/QMS.PO6_F01/00 Page 4 of 9

 
SCHEDULE-I

Terms & conditions for compliance of Water Pollution Control:
Not Applicable
SCHEDULE-II

Terms & conditions for compliance of Air Pollution Control:
1. As per your application, you have proposed to provide the Air pollution control (APC) system

and also to erect following stack (s) to observe the following fuel pattern:

Stack
No. Source

APC System
provided/prop

osed

Stack
Height(in

mtr)

Type
of

Fuel
Sulphur

Content(in %) Pollutant Standard

1

Existing
Furnaces
used for

Expansion
in

Production

0.00 0 0 --
NA-- - TPM 150

Mg/Nm3

2. The Applicant shall  provide Specific Air  Pollution control  equipments as per the conditions of
EP Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines.

3. The  Applicant  shall  obtain  necessary  prior  permission  for  providing  additional  control
equipment  with  necessary  specifications  and  operation  thereof  or  alteration  or
replacement/alteration well before its life come to an end or erection of new pollution control
equipment.

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).
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ISMT Ltd (Steel Plant)/CE/UAN No.MPCB-CONSENT-0000207141/Indus-Id.27819 (18-04-2025 11:33:44 am)
/QMS.PO6_F01/00 Page 5 of 9

 
SCHEDULE-III

Details of Bank Guarantees:

Sr.
No
.

Consent
(C2E/
C2O

/C2R)

Amt of BG
Imposed

Submission
Period Purpose of BG Compliance

Period
Validity

Date

1 C2E Rs.25 Lakhs 15 Days
Towards

compliance of
consent

conditions
Upto COU 31/03/2031

 
The above Bank Guarantee(s)  shall  be  submitted  by  the  applicant  in  favour  of
Regional  Officer  at  the  respective  Regional  Office  within  15  days  from  the  date  of
issue of Consent.

 
If the above Bank Guarantee is not submitted within stipulated period, then 12%
interest will be levied as a penalty as per circular dtd 29/02/2024 No.
BO/MPCB/AS(T)/Circular/B-240229FTS0122

 BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount of
BG

imposed
Submission

Period
Purpose

of BG
Amount of

BG
Forfeiture

Reason of
BG

Forfeiture
NA

 BG Return details
Srno. Consent (C2E/C2O/C2R) BG imposed Purpose of BG Amount of BG Returned

NA
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SCHEDULE-IV

General Conditions:
1. The Energy source for lighting purpose shall preferably be LED based
2. The PP shall harvest rainwater from roof tops of the buildings and storm water drains to

recharge  the  ground  water  and  utilize  the  same for  different  industrial  applications  within
the plant

3. Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The applicant shall comply with the notification of MoEFCC, India on Environment

(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

4. The applicant shall maintain good housekeeping.
5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed

of  scientifically  so  as  not  to  cause  any  nuisance  /  pollution.  The  applicant  shall  take
necessary  permissions  from  civic  authorities  for  disposal  of  solid  waste.

6. The  applicant  shall  not  change  or  alter  the  quantity,  quality,  the  rate  of  discharge,
temperature  or  the  mode  of  the  effluent/emissions  or  hazardous  wastes  or  control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7. The Board reserves the right to review, amend, suspend, revoke this consent and the same
shall be binding upon you.

8. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control  compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

9. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

10. The industry  shall  achieve the National  Ambient  Air  Quality  standards  prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

11. This  consent  should  not  be  construed  as  exemption  from  obtaining  necessary  NOC/
permission from any other Government authorities.
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12. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

13. You shall operate OCEMS installed for source emission round 'O' clock and transmit
data  online  to  CPCB  and  MPCB  server.  You  shall  also  monitor  effluent  quality,  stack
emissions and ambient air quality monthly/quarterly. You shall conduct Dioxin Furan
monitoring by third party NABL Accredited agency once in year and submit report to
Sub Regional Officer.

14. You shall ensure collection, and segregation of BMW regularly to treat and dispose Off
within 48 hrs from generation.

15. Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith  Reported to  Board,  concerned Police  Station,  office of  Directorate of  Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

16. The applicant shall provide an alternate electric power source sufficient to operate all
pollution  control  facilities  installed  to  maintain  compliance  with  the  terms  and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

17. The  industry  shall  recycle/reprocess/reuse/recover  Hazardous  Waste  as  per  the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall  go  to  incineration  and  waste  which  can  be  used  for  land  filling  and  cannot  be
recycled/reprocessed etc.  should go for  that  purpose,  in  order  to  reduce load on
incineration and landfill site/environment.

18. An inspection book shall be opened and made available to the Board’s officers during
their visit to the applicant.

19. You  shall  not  Rent,  Lend,  Sell,  Transfer  or  Close  Down  the  facility  or  otherwise
transport the Bio Medical waste for any other purpose without obtaining prior written
permission of the MPC Board.

20. Separate  drainage  system  shall  be  provided  for  collection  of  trade  and  sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream  of  the  terminal  manholes.  No  effluent  shall  find  its  way  other  than  in
designed  and  provided  collection  system.

21. Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

22. The industry should not cause any nuisance in surrounding area.
23. The industry shall take adequate measures for control of noise levels from its own

sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

24. You shall  ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the facility premises.
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25. The applicant shall  provide ports in the chimney/(s)  and facilities such as ladder,
platform  etc.  for  monitoring  the  air  emissions  and  the  same  shall  be  open  for
inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

26. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto

27. The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall  be
maintained.

28. The  applicant  shall  bring  minimum 33% of  the  available  open  land  under  green
coverage/  plantation.  The  applicant  shall  submit  a  yearly  statement  by  30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

29. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent  conditions.

30. The  firm  shall  submit  to  this  office,  the  30th  day  of  September  every  year,  the
Environment  Statement  Report  for  the  financial  year  ending  31st  March  in  the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992.

31. You  should  monitor  effluent  quality,  stack  emissions  and  ambient  air  quality
monthly/quarterly.  You shall  conduct Dioxin Furan monitoring by third party NABL
Accredited agency once in every year and submit report to Sub Regional Officer.

32. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

33. The  applicant  shall  provide  facility  for  collection  of  environmental  samples  and
samples  of  trade  and  sewage  effluents,  air  emissions  and  hazardous  waste  to  the
Board  staff  at  the  terminal  or  designated  points  and  shall  pay  to  the  Board  for  the
services rendered in this behalf.

34. You shall obtain necessary prior permission for providing additional control equipment
with  necessary  specifications  and  operation  thereof  or  alteration  or  shall  ensure
replacement of pollution control system or its parts after expiry of its expected life as
defined by manufacturer so as to ensure the compliance of standards and safety of the
operation thereof.

35. You shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental  Protection  Act,  1986  and  industry  specific  standard  under  EP  Rules
1986  which  are  available  on  MPCB  website  (www.mpcb.gov.in).

36. You shall create the Environmental Cell by appointing an Environmental Engineer and
Chemist for looking after day-to-day activities related to compliance of CCA.
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37. You should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016 , Bio
Medical Waste Management Rules,2016 and submit the Annual Returns as per Rule
6(5) & 20(2) of Hazardous and Other Wastes (M & TM) Rules, 2016 for the preceding
year in Form-IV by 30th June of every year

This certificate is digitally & electronically signed.

T.C
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in
Email: cac-cell@mpcb.gov.in

Kalpataru Point, 2nd, 3rd
and 4th floor, Opp. Cine
Planet Cinema, Near Sion
Circle, Sion (E),
Mumbai-400022

RED/L.S.I (R44)
No:- Format1.0/CAC/UAN No.MPCB-
CONSENT-0000229748/CR/2505004016

Date: 28/05/2025

To,
M/s. Kirloskar Ferrous Industries Limited
Formarly Known as ISMT Ltd ( Steel Plant)
Village - Kolvihre,Jejuri - Morgaon Road
Tal. Purandar, Dist. Pune. Your Service is Our Duty

Sub: Renewal of Consent to Operate.

Ref: 1. Earlier consent granted by Board vide no.Format1.0/CAC/UAN No.
0000088379/CR-2009000218 dtd. 04/09/2020.

2. Minutes of 1st Consent Appraisal Committee (CAC) (Part-II) of 2025-26
(Booklet No. 1) meeting held on dtd. 17.04.2025.

Your application No.MPCB-CONSENT-0000229748 Dated 21.12.2024
For: Grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 and Rule 18(7) of the Hazardous & Other Wastes
(Management & Transboundary Movement) Rules 2016 is considered and the consent is
hereby granted subject  to  the  following terms and conditions  and as  detailed  in  the
schedule I, II, III & IV annexed to this order:

1. The consent to renewal is granted for a period up to 28/02/2027
2. The  capital  investment  of  the  project  is  Rs.576.066  Crs.  (As  per  C.A

Certificate  submitted  by  industry  Existing  Rs.  269.46  Crs  +  Increase  in  C.I.
Rs. 306.606 Crs)

3. Consent is valid for the manufacture of:
Sr
No Product Maximum

Quantity UOM

Products
1 Carbon & Alloy Steel 15000 MT/M

(Without any chemical surface treatment like pickling , plating etc.)
4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr
No Description Permitted (in

CMD) Standards to Disposal Path

1. Trade effluent 0.0 As per Schedule-I Not Applicable
2. Domestic effluent 44.0 As per Schedule-I On land for gardening

T.C

Ax. R7189 207
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5. Conditions under Air (P& CP) Act, 1981 for air emissions:
Sr
No.

Stack
No.

Description of stack /
source

Number of
Stack

Standards to be
achieved

1 S1 WHF Furnace 1 As per Schedule -II
2 S2 Boilers ( 2 nos) 2 As per Schedule -II
3 S3 EAF/FES 1 As per Schedule -II
4 S4 D.G SET 1000 KVA 1 As per Schedule -II

5 S5 EAF/Secondary fume
extraction system 1 As per Schedule -II

6. Non-Hazardous Wastes:
Sr No Type of Waste Quantity UoM Treatment Disposal

1 Slag 1500 MT/M NA Landfill
2 Iron Dust 380 MT/M NA Landfill

7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:
Sr No Category No./ Type Quantity UoM Treatment Disposal

1 5.1 Used or spent oil 5.0 MT/A Recycle Sale to authorised
party

  
8. Conditions  under  Plastic  Waste  Management  Rules,  2016  (Notification  dtd.

18/03/2016):
Sr No Type of Waste Quantity UoM Disposal Path

1 Plastic Waste 50.00 No/M By Sale to Authorized Recycler
9. The Board reserves the right to review, amend, suspend, revoke this consent and the

same shall be binding on the industry.
10. This consent should not be construed as exemption from obtaining necessary NOC/

permission from any other Government authorities.
11. The industry shall obtain necessary permission from the Directorate of Industrial Safety

and Health (DISH).
12. The industry shall strictly follow Board Circular for Retro-Fitting of Emission Control

Device (RECD) for in-use D.G. Sets vide no. MPCB/JD(APC)/NCAP/DG Set/B-0090 dtd.
02/06/2023.

13. The industry shall obtain necessary permission from the Directorate of Industrial Safety
and Health (DISH).

14. The applicant shall  not carry out any excess production or produce new products
without obtaining Consent of the Board and without obtaining Environmental Clearance
wherever it applicable.

15. PP shall upgrade the existing secondary fumes extraction system within 6 months.
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16. This consent is issued pursuant to the decision of the Minutes of 1st Consent Appraisal
Committee (CAC) Part - II of 2025-26 held on dtd. 17/04/2025.

17. The applicant shall make an application for renewal of consent 60 days prior to date of
expiry of the consent.

18. The  industry  shall  create  an  Environment  Cell  by  appointing  an  Environmental
Engineer OR Expert for looking after day-to-day activities related to Environment OR
Pollution control.

This  consent  is  issued  on  the  basis  of  information/documents  submitted  by  the
Applicant/Project Proponent, if it has been observed that the information submitted by the
Applicant/Project Proponent is false, misleading or fraudulent, the Board reserves its right
to revoke the consent & further legal action will be initiated against the Applicant/Project
Proponent.

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 3456397.80 TXN2501002291 14/01/2025 Online Payment
2 613200.00 TXN2503002485 11/03/2025 Online Payment
3 694800.00 TXN2505005737 27/05/2025 Online Payment
4 1158000.00 TXN2505005739 27/05/2025 Online Payment
5 231600.00 TXN2505005741 27/05/2025 Online Payment

Balance consent fee of Rs.1152132/- shall be considered at the time of next
renewal of consent.

 Copy to:

 

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune I
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai
3. CC / CAC desk - for records and website updation purpose
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SCHEDULE-I

Terms & conditions for compliance of Water Pollution Control:
1. A] Generation - As per your application the treated effluent generation is Nil.

B] Treatment - NA
C] Disposal - NA

2. A] As per your application, you have provided Sewage Treatment Plant of designed
capacity 50 CMD for the treatment of 44.0 CMD of sewage.

B] The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

 

Sr.No Parameters Standards (mg/l)
1 Suspended solids Not to exceed 50 mg/l
2 BOD (3 days 27oC ) Not to exceed 30 mg/l
3 COD Not to exceed 100 mg/l

C] The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise.
In no case, sewage shall find its way for outside factory premises.

3. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification there of & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Sr. No. Purpose for water consumed Water consumption quantity
(CMD)

1. Industrial Cooling, spraying in mine pits
or boiler feed 1025.00

2. Domestic purpose 60.00

3. Processing whereby water gets polluted
& pollutants are easily biodegradable 0.00

4.
Processing whereby water gets polluted
& pollutants are not easily
biodegradable and are toxic

0.00

5. Gardening 215

6. The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as  per  the
conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time/
Environmental Clearance/ CREP guidelines.
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have provided the Air pollution control (APC) system and erected
following stack (s) to observe the following fuel pattern:

Stack
No. Source

APC System
provided/prop

osed

Stack
Height(in

mtr)

Type
of

Fuel
Sulphur

Content(in %) Pollutant Standard

S1 WHF
Furnace Stack 32.00

LSHS
/ LDO
940

Kg/Hr
1 TPM 150

Mg/Nm3

S2 Boilers (2
nos) Dust Collector 37.00

LSHS
/ LDO
350

Kg/Hr
1 TPM 150

Mg/Nm3

S3 EAF / FES Fabric Bag Filter 35.00 0 0 --
NA-- - TPM 150

Mg/Nm3

S4 DG Set
Acoustic

Enclosure
Stack

6.70
Diesel
175

Kg/Hr
1 TPM 150

Mg/Nm3

S5

EAF /
Secondary

Fume
Extraction

System

Fabric Bag Filter 35.00 0 0 --
NA-- - TPM 150

Mg/Nm3

2. The Applicant shall provide Specific Air Pollution control equipments as per the conditions of EP
Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines.

3. The applicant shall operate and maintain above mentioned air pollution control system, so as
to achieve the level of pollutants to the following standards:

Parameters Standards (unit)
 Particulate matter Not to exceed 150 mg/Nm3
 Acid Mist Not to exceed 35 mg/Nm3

4. The  Applicant  shall  obtain  necessary  prior  permission  for  providing  additional  control
equipment  with  necessary  specifications  and  operation  thereof  or  alteration  or
replacement/alteration well before its life come to an end or erection of new pollution control
equipment.

5. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).
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SCHEDULE-III

Details of Bank Guarantees:

Sr.
No
.

Consent
(C2E/
C2O

/C2R)

Amt of BG
Imposed

Submission
Period Purpose of BG Compliance

Period
Validity

Date

1 C to R Rs. 15 Lakh 15 days
Towards operation

and maintenance of
pollution control

systems
28/02/2027 28/02/2028

2 C to R Rs. 25 Lakh 15 days

Towards
performance BG for
operation of existing
secondary emission

control system

28/02/2027 28/02/2028

3 C to R Rs. 5 Lakh 15 days
Towards upgradation
of existing secondary

fumes extraction
system

28/02/2027 28/02/2028

 **Existing BG obtained for above purpose if any, may be extended for period of
validity as above.

 
If the above Bank Guarantee is not submitted within stipulated period, then 12%
interest will be levied as a penalty as per circular dtd 29/02/2024 No.
BO/MPCB/AS(T)/Circular/B-240229FTS0122

 BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount of
BG

imposed
Submission

Period
Purpose

of BG
Amount of

BG
Forfeiture

Reason of
BG

Forfeiture
NA

 BG Return details
Srno. Consent (C2E/C2O/C2R) BG imposed Purpose of BG Amount of BG Returned

NA
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SCHEDULE-IV

General Conditions:
1. The waste generator shall.-

 

a) take steps to minimize generation of plastic waste and segregate plastic waste at source
in accordance with the Plastic Waste Management Rules, 2016 or as amended from time
to time.

b) not litter  the plastic waste and ensure segregated storage of  waste at  source and
handover  segregated  waste  to  urban  local  body  or  gram  panchayat  or  agencies
appointed by them or registered waste pickers’, registered recyclers or waste collection
agencies;

2. All institutional generators of plastic waste, shall segregate and store the waste generated
by them in accordance with the Plastic Waste Management Rules, 2016 amendment from
time to time and handover segregated wastes to authorized waste processing or disposal
facilities or deposition centers either on its own or through the authorized waste collection
agency.

3. All waste generators shall pay such user fee or charge as may be specified in the byelaws of
the local bodies for plastic waste management such as waste collection or operation of the
facility thereof, etc.;

4. Every person responsible for organizing an event in open space, which involves service of
food  stuff  in  plastic  or  multilayered  packaging  shall  segregate  and  manage  the  waste
generated during such events in accordance with the Plastic Waste Management Rules,
2016 amendment from time to time.

5. The Energy source for lighting purpose shall preferably be LED based
6. The PP shall harvest rainwater from roof tops of the buildings and storm water drains to

recharge  the  ground  water  and  utilize  the  same for  different  industrial  applications  within
the plant

7. Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The applicant shall comply with the notification of MoEFCC, India on Environment

(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

8. The applicant shall maintain good housekeeping.
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9. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be
disposed  of  scientifically  so  as  not  to  cause  any  nuisance  /  pollution.  The  applicant
shall take necessary permissions from civic authorities for disposal of solid waste.

10. The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature  or  the  mode  of  the  effluent/emissions  or  hazardous  wastes  or  control
equipments  provided  for  without  previous  written  permission  of  the  Board.  The
industry  will  not  carry  out  any  activity,  for  which  this  consent  has  not  been
granted/without prior consent of the Board.

11. The industry shall ensure that fugitive emissions from the activity are controlled so as
to maintain clean and safe environment in and around the factory premises.

12. The  industry  shall  submit  quarterly  statement  in  respect  of  industries  obligation
towards consent and pollution control compliance's duly supported with documentary
evidences (format can downloaded from MPCB official site).

13. The industry shall submit official e-mail address and any change will be duly informed
to the MPCB.

14. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government  of  India,  Notification  No.  B-29016/20/90/PCI-L  dated.  18.11.2009  as
amended.

15. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

16. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

17. The PP shall provide personal protection equipment as per norms of Factory Act
18. Industry  should  monitor  effluent  quality,  stack  emissions  and  ambient  air  quality

monthly/quarterly.
19. Whenever due to any accident or other unforeseen act or even, such emissions occur

or is apprehended to occur in excess of standards laid down, such information shall be
forthwith  Reported to  Board,  concerned Police  Station,  office of  Directorate of  Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

20. The applicant shall provide an alternate electric power source sufficient to operate all
pollution  control  facilities  installed  to  maintain  compliance  with  the  terms  and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

21. The  industry  shall  recycle/reprocess/reuse/recover  Hazardous  Waste  as  per  the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall  go  to  incineration  and  waste  which  can  be  used  for  land  filling  and  cannot  be
recycled/reprocessed etc.  should go for  that  purpose,  in  order  to  reduce load on
incineration and landfill site/environment.

22. An inspection book shall be opened and made available to the Board’s officers during
their visit to the applicant.
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23. Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpcb.gov.in).

24. Separate  drainage  system  shall  be  provided  for  collection  of  trade  and  sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream  of  the  terminal  manholes.  No  effluent  shall  find  its  way  other  than  in
designed  and  provided  collection  system.

25. Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

26. The industry should not cause any nuisance in surrounding area.
27. The industry shall take adequate measures for control of noise levels from its own

sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

28. The industry  shall  create  the  Environmental  Cell  by  appointing  an  Environmental
Engineer, Chemist and Agriculture expert for looking after day to day activities related
to Environment and irrigation field where treated effluent is used for irrigation.

29. The applicant shall  provide ports in the chimney/(s)  and facilities such as ladder,
platform  etc.  for  monitoring  the  air  emissions  and  the  same  shall  be  open  for
inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

30. The industry should comply with the Hazardous and Other Wastes (M & TM) Rules,
2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other
Wastes (M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th
June of every year.

31. The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall  be
maintained.

32. The  applicant  shall  bring  minimum 33% of  the  available  open  land  under  green
coverage/  plantation.  The  applicant  shall  submit  a  yearly  statement  by  30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

33. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent  conditions.

34. The  firm  shall  submit  to  this  office,  the  30th  day  of  September  every  year,  the
Environment  Statement  Report  for  the  financial  year  ending  31st  March  in  the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992.

35. The Applicant shall obtain necessary prior permission for providing additional control
equipment  with  necessary  specifications  and  operation  thereof  or  alteration  or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.
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36. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

37. The  applicant  shall  provide  facility  for  collection  of  environmental  samples  and
samples  of  trade  and  sewage  effluents,  air  emissions  and  hazardous  waste  to  the
Board  staff  at  the  terminal  or  designated  points  and  shall  pay  to  the  Board  for  the
services rendered in this behalf.

This certificate is digitally & electronically signed.

T.C

198216



T.C

Ax. R8199 217



200218



201 219



202220



203 221



अहवाल िदनांक : 09/12/2025

गाव नमुना सात ( अिधकार अिभलेख पýक ) 
[ महाराÕů जमीन महसलू अिधकार अिभलेख आिण नŌदवĻा ( तयार करणे व सिुÖथतीत ठेवणे ) िनयम, १९७१ यातील िनयम ३,५,६ आिण ७ ]

गाव :- कोळिविहरे ( 556526 ) तालकुा :- पुरंदर िजÐहा :- पुणे

PU-ID : 27438903212 भमूापन øमांक व उपिवभाग : 287 27438903212 

भ-ूधारणा पÅदती : भोगवटादार वगª -1 शतेाच ेÖथािनक नाव : 

±ेý, एकक व आकारणी खाते ø. भोगवटादाराच ेनांव ±ेý आकार पो.ख. फे.फा. कुळ, खडं व इतर अिधकार 

±ेýाच ेएकक हे.आर.चौ.मी

अ) लागवड योµय ±ेý

िजरायत 1.64.00
बागायत -
एकुण ला.यो. ±ेý 1.64.00

ब) पोट-खराब ±ेý

(लागवड अयोµय)
वगª (अ) 0.02.00
वगª (ब) -
एकुण पो.ख. 0.02.00

एकुण ±ेý (अ+ब) 1.66.00

आकारणी 2.69
जडुी िकंवा िवशषे 

आकारणी
-

70 आÁणा माŁती मोटे 0.19.65 0.32 ( 2671 )

 189 सोनाली सभुाष नाझीरकर 0.14.00 0.22 ( 3432 )

 370 Ĭारकाबाई िवĜल नाझीरकर 0.40.00 0.65 ( 1764 )

 1190 चंþकांत बबन मोटे 0.50.17 0.16 ( 2303 )

 1580 चंþकांत बबन मोटे ( 2759 )
नारायण बबन मोटे ( 2759 )
यशोदाबाई बबन मोटे ( 2759 )
चंþभागा बबन मोटे ( 2759 )
------सामाईक ±ेý------ 0.40.18 1.32

कुळाच ेनाव व खडं

इतर अिधकार
इतर ( 671 ) 
इतर ( 948 ) 
इतर ( 949 ) 
तकुडा

समÖत úामÖथ मंडळी तफ¥  दशरथ हåरभाऊ घाटे ( 1381 )
±े.0.40 आर 12 पॉ 26 मीटर. ( 1381 )
रामचंþ िदनकर घाटे ( 1381 )

बोजा - राÕůीयकृत बँक गहाण

बकँ ऑफ इिंडया सासवड Ł.24000ÿ- ( 1624 )
बोजा - सहकारी सोसायटी इकरार

कोळिवहीरे वासदेुव यांचे र.Ł.2000ÿ- ( 1794 )
त ( 1794 )

इतर ( 2014 ) 
बोजा - सहकारी सोसायटी इकरार

गजराबाई चे िह वर ( 3138 )
र.Ł.50000/- ( 3138 )

बोजा - सहकारी सोसायटी इकरार
आÁणा चे िह वर ( 3165 )
र.Ł.50000/- िद.3/07/05 ( 3165 )

बोजा - सहकारी सोसायटी इकरार
र ł 100000 आÁणा माŁती मोटे ही ( 4802 )

   [ बोजा ]( 6567 ) 
   [ ÿमाणे आÁणा माŁती मोटे यानी भैरवनाथ úामीण िबगरशेती 

सह पतसÖंथा मयाª जवळाजुªन यां¸या कडुन र³कम Łपये 

500000.00 कजª घेवून गहाणखत कŁन िदले. ]( 6567 )
   [ बोजा - सहकारी सोसायटी इकरार]( 6650 ) 

   [िदनांक 25/04/2016 रोजी िशरसाई िव.का.से.स.सो.मयाª. 
चा आÁणा माŁती भोटे यां¸या नावे र.Ł.300000/- कजª. ]
( 6650 )

   [िशरसाई िव का से सो ]( 6650 )
   [Ł 50000/- ता 3/7/05 ]( 6650 )
   [आÁणा माŁती चे िह. ]( 6650 )
बोजा - सहकारी सोसायटी इकरार

िदनांक 07/06/2022 रोजी नाझरे क प िव का से सो चा 

Ĭारकाबाई िवĜल नाझीरकर यां¸या नावे Ł.200000/- या रकमेचा 

इकार केला. ( 6748 )

ÿलंिबत फ़ेरफ़ार : नाही.

शवेटचा फेरफार øमांक : 6748 व िदनांक : 03/08/2022

जनेु फेरफार ø.   ( 671 )( 948 )( 949 )( 1764 )( 2014 )( 2303 )( 2671 )( 2759 )( 3161 )( 3432 )( 5675 )( 6385 )( 6694 ) सीमा आिण भमुापन िचÆह े: 

गाव नमुना बारा ( िपकांची नŌदवही )
[ महाराÕů जमीन महसलू अिधकार अिभलेख आिण नŌदवĻा ( तयार करणे व सिुÖथतीत ठेवणे ) िनयम,१९७१ यातील िनयम २९ ] 

गाव :- कोळिविहरे ( 556526 ) तालकुा :- पुरंदर िजÐहा :- पुणे 
भमूापन øमांक व उपिवभाग : 287

िपकाखालील ±ेýाचा तपशील लागवडीसाठी उपलÊध शरेा 
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नसलेली जमीन 

वष« हगंाम खाता øमांक िपकाचा ÿकार िपकाच ेनाव जल िसंिचत अजल िसंिचत जल िसंचनाच े

साधन

Öवłप ±ेý 

 (१)  (२)  (३)  (४)  (५)  (६)  (७)  (८)  (९)  (१०)  (११)
हे.आर.
चौ.मी

हे.आर.
चौ.मी

हे.आर.
चौ.मी

टीप : * सदरची नŌद मोबाइल ॲप Ĭार¤ घणेते आलेली आहे

2016-17 खरीप िनभ¥ळ कांदा 0.2700
वÖतीपड 0.0600

बोअरवेल पड 0.0100
िनभ¥ळ बाजरी 0.4700
िनभ¥ळ ऊस 0.7000
िनभ¥ळ चवळी 0.1000
िनभ¥ळ गहó 0.2500
िनभ¥ळ मका 0.1500

2017-18 खरीप िनभ¥ळ बाजरी 0.4700
बोअरवेल पड 0.0100

वÖतीपड 0.0600
िनभ¥ळ मका 0.1500
िनभ¥ळ गहó 0.2500
िनभ¥ळ चवळी 0.1000
िनभ¥ळ ऊस 0.7000
िनभ¥ळ कांदा 0.2700

2018-19 खरीप िनभ¥ळ ऊस 0.7000
िनभ¥ळ कांदा 0.2700
िनभ¥ळ चवळी 0.1000
िनभ¥ळ गहó 0.2500
िनभ¥ळ मका 0.1500
िनभ¥ळ बाजरी 0.4700

वÖतीपड 0.0600
बोअरवेल पड 0.0100

2019-20 खरीप बोअरवेल पड 0.0100
िनभ¥ळ बाजरी 0.4700
िनभ¥ळ मका 0.1500
िनभ¥ळ गहó 0.2500
िनभ¥ळ चवळी 0.1000
िनभ¥ळ ऊस 0.7000
िनभ¥ळ कांदा 0.2700

वÖतीपड 0.0600
2020-21 खरीप िनभ¥ळ चवळी 0.1000

िनभ¥ळ मका 0.1500
िनभ¥ळ गहò 0.2500
िनभ¥ळ बाजरी 0.4700
िनभ¥ळ कांदा 0.2700

"सदर दÖतावेज हा केवळ अंतगªत शासकìय कायªवाहीसाठी उपलÊध आहे. खाजगी वापर केÐयास योµय दडं/िश±ा 

केली जाईल याची नŌद ¶यावी."
िदनांक :- 09/12/2025 ( नाव :- संजय सज¥राव बडध े)
सांकेितक øमांक :- 272500100313660000122025143 मंडळ अिधकारी मंडळ :- जेजरुीता :- परंुदर िज :-पणु े
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